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~urniD. aowa of the BocoJllmendailoa 
by 'NatioJlal IDStrUlllents Ltd. 

;*1150. SHRr BATY.,:'\ SAl1IIAN 
CHAKRABORTY: VV ill the 1'vIinister 
Of INDUSTRY be pleased to state: 

(a) whether the recommendations 
made by the Laibour Departmentt 

Government of West Bengal dated the 
41st April, 1971 in respect of the vic-
timised canteen employees were 
turned, down by the National IMtru-
ments Ltd. management; 

(Ib) whether Office Memo No. 
Pro C.9(32)/63 dated the 4 December, 
1963 from the Ministry of Industry, 
Government of India, addressed to 
the Chairmanl'Mana~ing Director I 
General Manager of the Public Sec-
tor Undertakings 0 f the Ministry of 
Industry On the subject of expendi-
ture on the proviGions of canteen is 
applicable in National Instruments 
Ltd. Calcutta; and 

(c) if S0, why the canteen employees 
were. thrown out of employment? 

THE MINISTER OF STA'rE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CI-u' ~'AN..,IT CIIANt~Ni\ ). 
(a) No. Sir. 

(b) &(c). The circular letter d3ted 
4th December 1963 was addressf'd to 
all Public Sector Undertaking!:i of 
the Mirristry of Indu~try, inc:udiiig 
the National Instruments LimitE:d, 
This matter was, lIQ\VeVer, eXEmined 
by the Company and as it was found 
that the cantf.!cn of the Company is 
run by the Cante~n JVfanaging Com-
mittee and not d(:'partm~ntally, no 
action to change the status of canteen 
workers was taken. As the Canteen 
workers were not the employees of 
CHAKRABORTY: Will the Min'lster 
question of their being thrown out 
of employment hy the cODlpany doe5 
D'Ot arise. 

Be-instalment of Capteen Employees 

1151. SHR! SATYA SADHAN 
the National nLnstruments Limited, the 
of INDUSTRY be pleased to state: 

(a) whether the West Bengal Gov-
ernment could not give effect to the 
recommendation of its Labour De-
partment dated the 1st April, 1971 
and settle the dispute due to lack of 
positive indication from the Ministry 
of Industry, Government of India; 

(b) ,vhether the Ministry of Indus-
try no'v propose to take initiative 
immediately to reinstate in services 
the victin1ised canteen employees 
when four workmen out of 52 of Na-
tional Instrument$ Ltd., have expired 
due to starvation and lack of medical 
treatment and when the Hon ble Sup-
ereme Court by a judgement delivered 
on April 2, 1980 held that the canteen 
employees employed in Railways are 
directly Railway workers; and 

( c) t he details in this regard? 

THE IV1INISTER OF STATE IN 
THE 1\1INISTRY OF INDlTSTRY 
(SHRI Cl-IARANJIT CHANANA): 
( ()) Nc. Sir. 

(b) and (c). Since the ex-canteen 
workers were not the employees ?f 
the National Instruments Limited, the 
question of their victimisation by 
the Company of their re-instatement 
in the service of the Company does 
not arise. However, On humanitarian 
grounds, the management of the com-
pany has already expressed their 
willingness to consider appointment 
of some of these workers against 
future vacancies in a phased manner 
as fresh recruits, subject to their nor-
mal recruitment procedure. 

Reru1aJisation of Canteen Employees 

1152. SHRI SATYA SAD HAN 
CHAKRABORTY: Will the Minister 
of INDUST'RY be pleased to state:' 

(a) w~thte.r, the canteeln emplio., 
yees now in service in National Ins-
truments Ltd., have also not been 
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regularised in service in terms of 
directive under memo No. Pro C, 9 
(32) /63 dated the 4 December, 1963 
of the Ministry of Industry, Govern-
ment of India; and 

(b) if so, what steps the Ministry of 
Industry, Government of India intends 
to take to regularise their services as 
the direct employet' ()f the Company; 
if SO. when? 

THE MINISTER OF STATE IN 
TIRE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHAN'AN'A): 
(a) The status of the canteen work-
ers was examined by the Company 
in the light of the advice contained 
in the circular letter of 4th Decem-
ber, 1963 and it was found that the 
Canteen is rUn by the Canteen Man-
aging Committee and not depart-
111ental:y. In view of this, no action 
to change the stLltus of the Canteen 
\vorkers 'was found necessary. 

(b) Doe.:; not arise. 

Conference 'Of Chief Secretaries of 
States 

J 153. SHRI CIIHITUBIIAI GAtlIT: 
Will the Minister of HOME AF-
r!\IRS b~ pk~l l:.; to state: 

(a) the deC'isions of conference of 
Chief Secretaries Of SLates ca1led at 
Ne\v Delhi in April, 1980; 

(b) the Iol :ow-up actio'1 taken 10 
implement thOse decisions; and 

(c) whether opening Of Central 
control room to monitor prices of 
nine essential commodities was one 
of the decisions; if so, Hie steps taken 
to implement the same? 

THE MINISTER OF STATE IN 
'?'HE MINISTRY OF HOME AF-
FAITHS (SHRI YOGENDRA MAK-
WANA): (a) The main conclusions 
arrived at in the Confere.Qce of 
Chief Secretaries/I.G,P. of States 
and generally approved in the Con-
ference of G'overnors and Chief Mi-
nisters held in Apri~ 1980 are given 
in the attached statement. 

(b) The minutes of the conference 

have been sent to all State Govern-
ments and UT admllnistrations and 
other concerned authorities for ne-
cessary follow-up action. Follow-
up action, both at the Centre and in 
the States, is reviewed at high level 
official month:y meetings in the 
MBA with a view to ensure that the 
decisions are implemented expediti-
ously. 

( c) Yes, Sir. A Central Control 
Room is functioning from the end 
of April, 1980. The Central Control 
Room collects data on the availability 
and price trends of select commodi-
ties, to begin with. wheat, :Mce, 
sugar, edible oils, kerosene, diesel, 
salt and soft coke, and helps consoli-
date the data for monitoring. It also 
liaises with the States Governments 
and the concerned administrative 
Ministries responsible for taking ap-
propriRte action regarding availabi-
Iit_v and r,riees. 

Statement 

Main Conclusions arrived at the con-
ference of convernors and Chief Mi-
-rHStC>1 s held I'll April, 1980. 

A. Luw and Order: 

1. AugmentIng the strength of 
police force with a view to ensur-
ing more effective control on the 
law and order situation; 

2. We:l planned combing opera-
tions by States to unearth illicit 
fire-arms, ammunition and explo-
sives; 

3. Setting up Of special teams of 
CID to conduct prompt investiga-
tion of all cases of major commu-
nal riotsl atrocities on iHarijans. 

4. Setting up of high powered 
group to examine in depth all ad-
ministrative and ~egal aspects 
which have an adverse effect on 
the maintenance of law and order 
and on the prompt handling of 
crimes and criminals; 

5. Appointment of more Judges 
in order to ensure early liquida-
tion of arrears in the Courts; 




